BEFORE THE NATIONAL GREEN TRIBUNAL ,
PRINCIPAL BENCH , NEW DELHI
( Through Video Conferencing )

Original Application No. 07/2018 (WZ2)

Prakash Virsingh Adhe & Others ... Applicants
Vs
M/s.Kashmira Stone Crusher & Others ....... Respondents

Reply Affidavit on behalf of Respondent Nos. 8 & 9 MPCB :-

I, Pravin Manohar Joshi, Age-55, occupation: Service, Working as
Regional Officer, Maharashtra Pollution Control Board i.e Respondent
No.8 having my office address at Plot No. A-I,MIDC Area, Chikhalthana,

Aurangabad, do hereby state on solemn affirmation as under :-

1) | say that vide Tribunals order dated 29/6/2020 , the Joint
Committee was directed to submit current and further action taken
report in the above matter .

2) | say that on 11/6/2020 , the Board officials did visit to Respondent
No. 1 unit i.e.M/s. Kashmira Stone Crusher at Gat.No. 42 , 43 |,
village -Manmaodi, Taluka — Jintur , District -Parbhaniand observed
that the stone crusher unit alongwith Asphalt plant were completely
dismantled and and no machinery was found at the unit site . | say
that Respondent No. 1 has a valid consent to operate till 31/1/2024
.Hereto annexed and marked the visit report dated 11/6/2020 as

Annexurg “ A-1”,

otary Gowt. of India
Reg. Mo.\3435
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3) | say that on 20.04.2017, 31.10.2017, 08.10.2018, 30.11.2018 and
recently on 21/11/2019, the Board officials visited to the
Respondent No. 3 unit i.e. M/s. Krushna Stone Crusher at Gat No.
71 ,‘Village — Malegaon, Taluka -Jintur, District -Parbhani. | say that
Respondent No. 3 unit was not found in operation as per all these
visits. | say that on 3/9/2018, the Board had issued Direction to
Respondent No. 3 not to restart the stone crushing activity ftill
obtaining of valid consent from the Board. | say that the applicant
Respondent No. 3 had applied for the consent but the said was
refused u/s 27 of the Water Act , 1974 and u/s 21 of the Air
Act, 1981 by the Board on 20/12/2019 owing to the non-fulfilment of
sitting criteria i.e not meeting of distance criteria with respect to
human habitation. | say that further considering the non-
compliances by the Respondent No. 3 unit , the Closure Direction
is issued by the Board on 10/7/2020 and also directed the
competent authority to disconnect the electricity and water supply
of Respondent No. 3 . In this regard, Deputy Executive Engineer,
Jintur Sub-Division (BU2372) has reported that the power supply
of said unit is disconnected on 15.07.2020.

Hereto annexed and marked Consent Refusal Order dated
20/12/2019 and Closure Direction dated 10/7/2020 as Annexures
“ A-2” and “A-3” respectively .

4) | further say that Tahsildar of jintur , District —Parbhani has
submitted report to the Board on 10/7/2020 stating that
Respondent No. 1 stone crushing unit i.e M/s. Kashmira Stone
Crusher at Gat.No. 42 , 43 , village -Manmodi , Taluka — Jintur ,
District ~Parbhani and stone quarry and Respondent No. 3 stone

crushing unit i.e M/s. Krushna Stone Crusher at Gat No. 71 ,

ot
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Village — Malegaon , Taluka -Jintur , District -Parbhani , both the
units are not in operation since last two years . Hereto annexed
and marked Annexure “ A-4” is the Tahsildar Report dated
10/7/2020.

5) | say that the Environmental Compensation of Rs. 937500/- has
been imposed to Respondent No.1 i.e. M/s Kashmira Stone
Crusher, Gat No 43, Manmodi, Tqdintur, Dist-Parbhani as per
CPCB guidelines and the Environmental Compensation to
Respondent No 3 i.e. M/s Krishna Stone Crusher, Gat No 71,
Malegaon , Tq. Jintur, Dist-Parbhani is NIL.

6) In view of the above , it is submitted that nothing survives in the

above O.A to consider further and therefore it may kindly be
disposed of.

_ 3

For and on behalf of Respondent Nos. 8 & 9
b3 , |
'3_0‘ M(,b \‘Q—) VWAL S Lo

| A 8 (Dr. P M. Joshi)
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L BOARD
HARASHTRA POLLUTION CONTRO -
ran i
MA Regional Ofgcz’r Z:r(y:r;:ﬂthana,
. -4/1, MID h
Tel.No. (024) 2;1'?3446:1 = Behind Daynik Lokpatra, Near ?::m
Fax No. (0240) ——— Nandlal Dhoot Hospital, Jalna Road,
e d an 0
“# Aurangabad-431 210.
|

AX/R. D DELIVERY: ) 1y 019
A Retusal 72019 Datei- 2.0 (12 |
No- MPCBI (912 001185
o Ms. Krishna Stone Crusher,
Gat No. 71, Malegaon, Tq. Jintur,
Dist: Parbhani. -
i he Water (Preventi
- f Consent under Section 27 of t . 1
Sub Iézll'?tsr?)ll(:)f P(())llution) Act, 1974 and under Section 21 of the Air
(Prevention & Control of Pollution) Act, 1981.

icati 79104.
>~ 1) Your application UAN No. 00000 .
et 2; Letltler igsued by Sub-Regional Officer, MPCB, Parbhani
dated 26/09/2019. .
3) Visit of Board Officer to your unit on 21/11/2019

WHEREAS, we refer your application for grant of Consent to EstaglishéOpt?rateztindefr tizctx)ir;
’ i ion) Act, 1974, under Section o
f the Water (Prevention & Control of Pollution)
(2I§r/§fer§ion & Control of Poilution) Act, 1981 and under Rule 5 of the Hazardous & Other Wastes
(Management & Trans-Boundry Movement) Rules, 2016.

AND WHEREAS, the Sub-Regional Officer of the Board at Parbhani submitted your processed

application and reported that the site of your unit does not fulfill the distance criteria with respect to
human habitation

In view of above, your application for grant of Consent to Establish/Operate is hereby refused
under Section 27 of the Water (Prevention & Contro] of Poll

ution) Act, 1974 and under Section 21 of the
Air (Prevention & Control of Pollution) Act, 1981.

For and on behalf of
Maharashtra Pollution Control Board,

Copy submitted to :-

1.The Membr Secretary, MPCB, Mumbaj.
2.The Joint Director (APC), MPCB, Mumbaj,
3.The Sr. Law Officer (P&L Divn.), MPCB, Mumbaj.
Copy forwarded to :-
1.The Sub-Regional O c i- is di i i
industy oo egport accoftgdg,g ]I;/TPCB, Parbhani - He jg directed to serye this notice to the above said
“opy to Master File, MPCB, Aurangabad,

R
. ANNEYVRE' A2
ANNEYTRE' 2
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MAHARASHTRA POLLUTION CONTROL BOARD

g -3

Tel.No. (0240) 2473462 Regional Office, Paryavaran Bhavan,

Fax No. (0240) 2473461 A-4/1, MIDC Area, Chikalthana,
Behind Daynik Lokpatra, Near Seth
Nandlal Dhoot Hospital, Jalpa Road,

Aurangabad-431 210.

By FAX/R.P.A.D./HAND DELIVERY:
No. MPCB/ROA/DIR/ 12020

To, W?”‘F"S "'OHS
M/S, Krishna Stone Crusher,

Gat No. 71, Village Malegaon, Tq. Jintur,
Dist: Parbhani.

Date:- |b [7[>0>T°

Sub:-Directions of Closure under Section 33A of the Water (Pr%vention &
Control of Pollution) Act, 1974 and under Section 31A of the Air

(Prevention &Control of Pollution) Act, 1981.

Ref:- 1)Directions issued by
2) Visit of Board Officer to your unit on 21.11.2019.

3) Refusal of Consent of stone crusher unit vide letter Dt-20.1

4) Proposal submitted by Sub-Regional Officer, MPCB, Parbh

10.07.2020 through legal module.

WHEREAS, it is obligatory on your|part to obtain the Consent to Establish
Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974, under
the Air (Prevention & Control of Pollution) Act, 1981 and under Rule 5 of the
Other Wastes (Management & Trans-Boundry Movement) Rules, 2016 from
Pollution Control Board prior to establish any industrial activity . AND WHERE
obligatory on your part to provide adequate pollution control systems and operate §
same continuously and effectively so as to achieve the standards prescribed under
(Protection) Act, 1986 and to avoid any sort

AND WHEREAS, the officer of the
reference (2) visited your plant and reported that you have installed the stone
without obtaining valid Consent from the Board, which is an offence.

AND WHEREAS, your application
Board vide reference (3) above for the reason that your location does not satisfy the
siting criteria and you have not provided adequate air pollution control equipm

suppression system for screen & conveyor belts, water sprinkling arrangements, W
wall, metallic roads within premises and suff

AND WHEREAS, as per Board's Cir¢ular regarding siting criteria for stone
dt-04.03.2020 the unit shall be located mil

Educational Institute/ Hospitals & Historical Monuments etc , 1 KM away fr

Board vide letter No 1254 Dt-03.09.2018.

2.2019.

lani on

Operate under
Section 21 of
Hazardous &
Maharashtra
FAS, it is also
¢ maintain the
Environment

of pollution problem in the surrounding area.

Sub-Regional Office, MPCB, Parbhani vide above

crushing unit

for consent to Establish was already refused by

stone crusher
ents i.e dust
rind breaking

ient tree plantation around stone crusher.

crusher units

imum 500 mtrs away from Human Habitation,

om National

284




Highway, 0.5 KM away from State Highway, 200 mtrs away from Major District & Other
Roads. Against this your unit location not fulfilling the distance criteria.

AND WHEREAS, in spite of sufficient lapse of time you have not made any efforts
towards compliance of environmental enactments.

AND WHEREAS, from the record of your case and observations made during the visits
of Board Officer to your unit on 21.11.2019, I am satisfied that you have installed the plant
without obtaining valid Consent from the Board and with inadequate air pollution control
measures thereby violated the provisions of various environmental enactments and damaging the
surrounding environment knowingly and willfully.

NOW, THEREFORE, in exercise of the powers conferred upon me by the Board under
Section 33A of the Water (Prevention & Control of Pollution) Act, 1974 and under Section 31A
of the Air (Prevention & Control of Pollution) Act, 1981, I, Dr. P M Joshi, Regional Officer of
the Board at Aurangabad hereby direct you to stop your manufacturing activity with safe closure
time period and stop the fresh feeding of raw material forthwith so as avoid further damages to
the surrounding environment and inform the same to this office immediately. The competent
authorities are directed to disconnect the electricity and water supply of your unit, which may be
noted.

Copy submitted for information to :-

1. The Member Secretary, MPCB Mumbai.

2. The Joint Director (APC), MPCB, Mumbai.

3. 4. The Sr. Law Officer (P&L Divn.), MPCB, Mumbai.

Copy f.w.cs.to :-

1. The Deputy Superintending Engineer, MSEDCL, Jintur, Dist-Parbhani — It is directed to
disconnect the electricity supply of above cited industry and report the action taken from
your end at the earliest. '

2. Sarpanch/Gramsevak, Village Malegaon, Tq-Jintur, Dist: Parbhani — It is directed to
disconnect the water supply of above cited industry and report the action taken from your
end at the earliest.

Copy forwarded to :- The Sub-Regional Officer, MPCB, Parbhani. He is directed to serve the
copy of these Directions to the said industry immediately and report the compliance accordingly.
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